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In the Orissa High Court

Case No : Writ Petition (C) No.10183 Of 2023

Rajeswar Thakur APPELLANT

Vs

State of Odisha & Others RESPONDENT

Date of Decision : 10-04-2023

Acts Referred:

Citation : (2023) 04 OHC CK 0085

Hon'ble Judges : Dr B.R. Sarangi, J;M.S.Raman, J

Bench : Division Bench

Advocate : M.K. Mohapatro

Final Decision : Disposed Of

Judgement

1. This matter is taken up through hybrid mode.

2. Heard.

3. The present writ petition has been filed seeking direction to opposite party
no.3 to accept the withdrawal proposal dated 24.07.2021 submitted by opposite
party no.4 under Annexure-5 in respect of the lands in question of the petitioner.

4. In course of hearing, learned counsel for the Petitioner states that since a
withdrawal proposal vide letter dated 24.07.2021 under Annexure-5 has already
been submitted by opposite party no.4 before opposite party no.3 in respect of
the lands in question of the petitioner, direction may be given to opposite party
no.3 to take a decision on the proposal of opposite party no.4 under Annexure-5
and pass an appropriate order in accordance with law, to which learned Counsel
for the State has no objection.

5. Considering the limited nature of grievance made by the petitioner, this Court,
without expressing any opinion on the merits of the case, disposes of the writ
petition directing the opposite party no.3 to take an appropriate decision on the
proposal of the opposite party no.4 for withdrawal of the lands in question of the
petitioner in accordance with law, within a period of three months from the date
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of production of certified copy of this order.

Issue urgent certified copy as per Rules.

……………………………..
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